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lfi71. SMRI AJIT KUMAR SABA: 
"'Wftl the MUd.ter of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(.) whether the British Airways are can­
tinuioa ncaotiations with tbe Civil Aviation 
&utborfties for tbeir operation rrom Calcutta; 

\ 1 ; 

(b) if so, tbe details tbereof; 

~} wb4'tb~ YQvermXlcDt propose to 
allqw tb,' said airlines to operate from 
Calaut ... and 

Cd) if so. when aDd tbe details tbereof. 
aad if Dot, tbe realons tberefor 1 

• 

TIUi MJ~ISTEB. OF STA TE OF ITHE 
NlN.I,TRV Of CI~IL AVIATION AND 
TOUPJiM (SUIU SHIVRAJ v. PATIL): 
(a) '9, (d). In terms of the India-U.K. 
Air Services Aareement, British Airways 
already hal right. to operate services to 
throUl~ Galcutta. Therefore, tbe question 
of ncgotiatiofls on tbis jssue does Dot arise. 

1'.trJk8B/Oh8ram~"'Jas at NaDded 

1672. SHRI ASHOK SHANKAR-
ltAO CHAVAN Will tbe Minister of 
CIVIL AVIATION AND TOURISM be 
,!Je,ase,d to sCate : 

(8) whether there is any proposal by 
the 8haratiya Yatn Avas Vikas Samiti, to 
,oostruct any Yatrika,/Obsramsbalas at 
Naaded in Mabara,btra lor tourists; and 

(b) if not; 'he reasons tbereof ? 

THB MINISTER OF S1 A TE OF THE 
MINISTRY OF C1VIL AVIATION AND 
TOURISM (SaRI SHIVRAJ V. PATIL): 
(a) and (b). The Ministry has Dot received 
lOy specific: proposal to construct Y Itflkas/ 
Dharamabalu at NIDdod in Mabarasbtra. 

Puseaaer facilities .t Alipurdaar 
rln"ay station 

1673. SHIU PlY US TIRAKY: Will 
the Minister of RAILWAYS be pleased to 
atate : 

(a) whetber a proposal was made to 
devclop Ahpurduar as a model railway 
station; 

(b) if so. tbe details thereof and the 
reaction of Government thereto; 

(c) whether the quot6 of reservation at 
this railway station il proposed to be in­
creased for Calcutta and Dtlbi bound trains 
in view of tbe demand of the passengers; 
and 

(d) If so, tbe details thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF RAILWA YS (SHRI 
MADHAVRAO SCn,.DIA): (a) No. SIC. 

(b) Does Dot II ise. 

(c) No, Su. 

(d) Does Dot arise. 

Construction of Shlloll StuPIl 
V)eace Pagoda) io Buddha 

Jayaoti Park, New Delhi 

1674. PROF. NARAIN CHAND 
PARASHAR: Will the MIOlster of URBAN 
DEVELOP MENT be pleased 10 state : 

(8) whether the Urban Arts CommlssioD 
bas taken any decllloD on the proposal 
for the construction of a Shanti Stupa 
(Peace Pagoda) in tbe Buddba Ja)'anti Park 
New Delhi: ' 

(b) if so, the exact decision taken in 
tbis resard aJongwltb tbe date on wbich it 
bas been taken; and 

(c) if not. the likely date by which the 
decision would be taken alongwith the date 
on wbich tbe request was first received by 
Gov~rDment and the reasons for delay ? 
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THE MINISTER OF STATE iN THE 
MINISTRY OF URBAN DBVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). The 
Government, in consultation with Delhi 
Arts Commission, have taken a decisioo not 
to permit COD~lrUction of Shand Stupa in 
Budb& Jayanti Park, New Delbi. The 
decision was communicated to all concerned 
vld6 letter dated 16th March, 1988. 

(c) Does not arise, 

Violatiop of safety rules at Raogpuri 
Stone Mines, Soutb Delhi 

1675. SHRI INDRAJIT GUPTA: 
Will tho! Minister of LABOUR be pleased 
to state: 

(a) whether tbe contractors of Rang­
puri Stone Mines near Vasant Kunj in 
South Delhi are violating the Mines Safety 
Rules; 

(b) if so, the details thereof; and 

(c) the action taken by Government in 
the matter? 

THE MlNISTER 'OF LABOUR (SHRI 
BINDESHWARI DUBEY) : :a) to (c). Two 
Contractors are operating the Rangpuri 
Mines on the strength of separate ad.interim 
injunction granted in their favour in 1983 
against Delhi State Industrial Development 
Corporation from the Court of Additional 
District Judge, DeihL During inspections 
by the officers of the Directorate General of 
Mines Safety. it was found that the Contrac­
tors were vio1ating various provisions of the 
Mines Act, 1952 and the rules and regula­
tions framed thereunder. Prosecution has 
beeD launched by the Dlfector of Mines 
Safety, Ghaziabad against the two Contrac­
tors for working tbe mines in contravention 
of the prohibitory orders issued by bim. On 
4th July, 88, the Collector of Mines, Delhi 
Administration issued directions to both the 
Contractors to stop mining forthwith and 
also issued notices for tbe recovery of royalty 
and price of minerals unlawfully extracted 
by them. 10 response to this, ooe: of the 
two Contractors obtained a stay order 
alainst tb., directions of the Collector of 

Mines and both 'be Contractors have iDitia~ 
ed contempt-of -court proceeding asainst 
him. 

Meet 00 PubUc OistributiOli 
System 

1676. SHiU SANAT K. UMAR. 
MANDAL: Will tbe Minister of FOOD 
AND CIVIL SUPPLIES bo pleascd to atato; 

(a) whether a meeting of Mioisters of 
Food and Civil :)upplic8 aDd Sccl'etarios of 
Food and Civil Supphes of tbe States was 
was beld In New Delhi during last mooth to 
review tbe functlontng of the Public Distri· 
bUtlOD System (PDS); 

(b) if so, the main points discussed; 
and 

(c) tbe dccil)ions taken.l particularly 
regardlDI tbe re:>tructuflng aOQ ,U'coatbcn­
ing of the PublIc DJstnbutlon System 1 

THE DEPUTY MINISIElt IN THE 
MINJSl R Y OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : la) fa. 
meeting of tbe Advisory Council on Public 
Distribution System, which mter alia. has 
as ItS membcn~ tbe Food and (.;lvJl Supplies 
Ministers lrom States, UTS, was beld in 
New Delhi on 14tb July, 1988. 

(b) and (c). This Is an Advisory body. 
SUi&estions with regard to the foJlowiol 
were made in the meeting : 

(i) enhancement of the quota of essen­
tial commodi ties supplied from the 
Central Pool; 

(ii) enbancement and rcgular lupply of 
levy cement quota; 

(iii) strenstheniDS tbe infrastructural 
facilities for PDS; 

(iv) need for adequate credit facility 
arrangements for fair price shops; 
and 

(v) review of profit margins allowed to 
fair price abop dealera, 




